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S, 31 TFqaY, 2025

FT.3T. 4963(37).—o1a TfafaaT 1989 (1989 FT 24) (S TH 1T I ATATHIR FHgl SATUI) Fr
T 20 T T ITITRT (1) FRT T&T ARRAT FT TAN Fd g, g T =H a1 H §q¢ g & a1g &
ATES A 3297 & forw, g, ST |@fer @ewr e sqaEt § A7 747 §, Fles asd § 949 U 37
AT & AT T A AT o AT o o0 oraer wERT 9a¥ 33 (FRdAged! ) F dad # @99 &
RS % AeaTes & o sraess g, T8 g1 UHT i FT ATEUgr FEd T a7 SaT JIud Fdl g

I g H Baag w7 ==ARE, TS99 |§ TH ATSREAT F TEweH A arg F f9 G F
fTae, I ATAATT FT &amer 209 FT ITLTT (1) F TfT TATE TATSTT F T UHT G F A9 37T ITANT
I AR IST FHAT &

T UHT AT TAT TTreraRTr 3fiT faere sy srfenrgor stfersm, quae-Tragd 3T quEe-
TTAVEIY ToAd TRATSHAT, THEE I Aqe i 60T HeT 33 (Afeadgedt ) F T H A /ATAT & o
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AT T 3T AT & AT & o AT o FAI07 o o7 forerd &7 § Teqq it ST {7 396 A
FATT SATUIT T TEAH TR SIRIHAT I AATS AT SAGEL T, IT AT AHITT & & AT el FHIAT

ST ZTT, 3 UHT T sraf=rat &7 g & 97 377 3TN AT = F 6 978, (@ Fle g, 9T % q99
TTTERTET ST THA, AT G, AT T TATHRTT AT TEATHRTT FT THaT 2

3I<h arfarfaam & amr 20T T STUT (2) F i weAw wrtes g R way # off smeer
Sfaw grm:
T ATEEHAT F AT A ATAT I T G AT S e FErawor e arfaardy e ferery

T AT ATIFTT o ITLH FATAT § I & ST Togeh SAT<h FILT IAHT HLI&T07 AT ST FahlT gl

TTLAT

Fieh T § giad U M AT o6 qTT &7 AT ST 6 AT 3 forg sraer i dear 33

(qfRawge=tt ) F Taet Tt HT yEarEd AT Yo TR F sata s ATt
AT & |1 A7 faaT Afeurtga i ST ey i 1 |@fer faeom

o= qag= qTH: THFE
Sraeft: SRS Tt TRt
% | @ . AT it T (TFs & - o) & &
g ELIETU
' T T fr = Y
(@) | @9 | (Tsfi) (T-fT)
(T-sfT)
1 | 50/3 | &t reaasiisT T e 0-031/2 |- - 0-031/2 | TF
2 | 53/3 | TTEAT TAT TR gAHAAT, AeATAT [ 0-021/2 | - - 0-021/2 | T*®
qaT T TeqaAT
3 | 55/1 | FTEETERT A¥fEEAT A7 w003 12 | - - 0-031/2 | I

T, AEHAT T AT, STHAT T
ST, STERT et wfter, T O
ETATEAT, R THaT T ST,
QT’T."I(Hla'iH‘JI ‘1’4 NG ED]

4 |56 TR = 0-01 - - 0-01 sl
EERIRECERL

5 |56 FAATAST TATH, 0-02 12 |- - 0-021/2 | U
igg‘i ) at! b .l |1
gATRqH T
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6 |57/6 |TUW.UA. AR T 0-00 1/2 |- - 0-00 1/2 | =
GEGRIE
7 | H=F | T TSHTI-48 § 39T AT AN 0-33 - 0-33 - LREORY
gfeqagedtt e &t 9=,
FHT® 50/3 T FHI® 57/4 TF
i 1-061/2 |- 0-33 0-131/2 |-

st

T ERCR T T

0-13 0-00 1/2 0-33 1-06 1/2

[T, §. Se4.271/f/4 =1 /2025-26/9F faa/1727]
TR L, g Afar-lIAwaTT

MINISTRY OF RAILWAYS
[South Western Railway (Construction Organisation)]
NOTIFICATION

Bengaluru, the 31st October, 2025

S.0. 4963(E).—In exercise of powers conferred by sub-section (1) of Section 20 A of the Railway Act 1989
(24 of 1989) (hereinafter referred to as the said Act), the central Government after being satisfied that for the public
purpose, the land, the brief description of which has been given in the schedule annexed hereto, is required for the
execution of the Special railway project, in lieu of Level crossing No. 33 (Pandithanahalli Gate) for construction of
Two lane ROB with Service Road and RUB", in the state of KARNATAKA, hereby declares its intention to acquire
such land:

Any person interested in the said land may, within Thirty days from the date of publication of this notification
in the official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose under sub-
section(1) of Section 20D of the said Act:

Every such objection shall be made to the Competent Authority and Special Land Acquisition Officer,
Tumakuru-Rayadurga and Tumakuru-Davanagere Railway project, Tumakuru for ROB / RUB's in lieu of level
crossing No. 33 (Pandithanahalli gate) for construction of Two lane ROB with Service Road and RUB in writing and
shall set out the grounds thereof and the competent authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the competent authority thinks necessary, by order, either allow or disallow the objections:

Any order made by the competent authority under sub-section (2) of Section 20 D of the said Act shall be
final:

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid Office of the Competent Authority and Special Land Acquisition Officer.
Tumakuru-Rayadurga and Tumakuru-Davanagere Railway project, Tumakuru
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SCHEDULE

Brief description of the land to be acquired, with or without structure. falling with in the proposed Special
Railway Project of bridges in lieu of Level crossing No. 33 (Pandithanahalli gate) for construction of Two lane

ROB with Service Road and RUB in the state of Karnataka.

DISTRICT:
HOBLI: URDIGERE

TUMAKURU TALUK: TUMAKURU
VILLAGE: PANDITHANAHALLI

SI Sy
No No

Beneficiary

Acquired Extent (In Acres — Guntas)

Total
(A-G)

A
Kharab
(A-G)

B
Kharab
(A-G)

Balance
(A-G)

Classification of land

1 50/3 | B.G.Gangahanumegowda

S/o Gangappa

0-031/2

0-031/2

Dry

2 53/3 | Gowramma W/o Late
Hanumanthaiah,
Lakshnamma W/o Late

Lakshmaiah

0-021/2

0-021/2

Dry

3 55/1 | Son of Narasamma
Narasimhaiah and
Narasimhamurthy,
Lakshmaiah S/o Anjani,
Hanumanthaiah S/o
Anjani, Gangamma.S W/o
Satheesh,Siddaiah S/o
Ramaiah,
H.Gangahanumaiah S/o
Hanumanarasaiah,
Chikkahanumaiah S/o
Hanumaiah,
L.Narasahanumaiah S/o
Lenkappa

0-03 1/2

0-031/2

Dry

Narasimhamurthy.D.P S/o
Late Doddaiah

0-01

0-01

Dry

Kulalavadi Inam,
Puttahanuma,
Danahanuma, Sanjeeva,
Gangahanumaiah,
Lenkahanuma, Gangamma
W/o Huchahanuma

0-02 1/2

0-021/2

Dry

6 57/6 | M.N.Lakshmikanthaiah

S/o Narasegowda

0-00 172

0-00 1/2

Alienated

Land

7 Road | National Highway-48 to
Towards North
Pandithanahalli Village
road, From Sy.No.50/3 to

Sy.No.57/4

0-33

0-33

Govt

Total

1-06 1/2

0-33

0-131/2
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ABSTRACT
Dry Alienated Land Kharab Total
0-13 0-001/2 0-33 1-06 1/2

[F. No. W.271/CN/BNC/2025-26/Land SRP/1727]
PARDEEP PURI, Chief Engineer-III/Construction
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